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a price greater than what they are 
charging from other countrle •. 

Sbri SWarD Singh: We are fully 
satisfied about' that point. 

Shri Ranga: Sir, it was also with-
in your knowledge that when we 
sold sugar to America, we did pub-
lish at what price we were selling. 
There was an agreement between 
America and ourselves, but all these 
objections were not raised at that 
time. 

Shri llari Vishnu Kamath: Sir, I 
seek a clarification. It the Minister 
in a position to tell the House as to 
whether in the dealings entered into 
by the UAR Government with some 
other countries in respect of rice 
the prices agreed to among them-
scI ves have not been disclosed by 
the governments of those other 
countries aloo? 

Sbri Swaran SlAgh: No, Sir; to our 
knowledge that has not been done. 

Shrt Nath Pal: In matters like this, 
how does he claim that he is satis-
fied? 

Mr. Speaker: Order, order, Let us 
Co to the next question. 
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Delayed DeUvery Of Mall 

-'723. Shrt D. C. Shanna: Will the 
Minister of Posts &ad Telegraphs be 
pleased to state: 

(a) whether Government have re-
cently gOlle into the caules of slow 

transmission and delayed delivery of 
the various articles of Jettei' mail; and 

(b) if so, the result of such investi-
gation and the steps taken or proposed 
to be taken in the matter? 

The Deputy Maister In Ute Depart-
meat Of Posts and Telegraphs (Shri 
Bhagavati): (a) and (b). Cases which 
come to notice of Government regard-
ing delay in transmission and deJjv~ry 
of mails are invariably investigated and 
remedial action taken. In addition, 
the important mail lines are frequent-
ly tested by posting of trial cards and 
test letters. The results have general-
ly been satisfactory but where defects 
have come to notice necessary instruc· 
tions have been issued tor removing 
the bottle-necks or revising th0 routin~ 
arrangements. 

Shrt D C. Sharma: May I know 
what kind ot bottle-necks ha '/e come 
to the notiCe ot the hon. Minister, and 
how he has been able to get rid of 
them so far? 

Shrt Bhapvatl: Sometimes the 
lAC is nat able to carry the tull 
load of mails that we want them to 
carry. A certain quota is fixed and: 
if the load is more than that they 
refuse to carry the exeess quantity. 
Then sometimes the human factor 
is in~olved and in sorting there are 
mistakes as a' result of which there 
is delay. We have taken steps to 
correct all these defects. We have 
tightened up supervision. We have 
also 'taken steps to see that the rout-
ing arrangements are such that there 
is no dEllay. 

Shrl D. C. Sharma: There was a 
time when complaints made to this 
Ministry were attended to very pro-
mptly. May I know what is the 
time lag now between the receipt of 
a complaint and the disposal of that 
complaint'? May I know whether the 
interval of time has increased much 
more than before or it has become 
Je9S than beforeT 
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Shri Bhagavati: All the complaints 
lIl'e immediately enquired into. 
Sometimes it takes time to give re-
plies. We haVe got about 40,261 
complaints. 

Shri D. C. Sharma: In one month? 

Sbrl. Bhapvat1: In one year. And, 
the percentage of these complaints 
is less than 1 per cent. In 11162 the 
percentage was 0.0093 and in 1963 
it was 0.0087. Therefore, it has come 
down. 

Shrl D. C Sharma: Sir, I want to 
aeek one clarification. What does the 
hon. Minister mean by .0093 and 
.0087? 

Mr.· Speaker: Order, order-Shri 
Vishram Prasad. 
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Shri Bhagavat1: Sir, I do not think 
there is so much delay. We en-
quired into the caILSes of delays in 
1962. We found that the maximum 
percentage of delayed articles was 

less than 1 per cent. The maximum 
percentage was found in mis-direct-
ion. We ha:ve taken steps for effect-
ing improvement in that section. 

"'t~~: 'FIT~'fir 
t:mpr ~ fifo" ;r.r ~~ ~ ~ iffr 
~ fifo" 1m lrfq qf<!<m'IT ~ ~ qf"flffi'lT 
~r f~ qfro<'IT ~ (r ~mfr ~ ~ 
qfro<'IT 'fir f'iff~ qf"flffi'lT ~ (r 
;;mrr ~ ~ ~~ 'fi{<:UT ~ ~ ~ ~ 
~ 'mf f~.,. f'iff~llt i're lfr ;;mrr 
~, <IT~ ~, (iT ~ orr't if ~ ~ 
~ ~ f'fillT ~ ? 

~ ~m : 'I;!T'1" 'fT11 ~r;;r 

lfi': if efT ~ -:t-rr I 

Shri Hear Barua: May I know if 
it is not a fact that often express 
letters are not delivered and when 
complaints are lodged with the post 
offices the usual reply is that "we 
do not maintain any record of ex-
press letters"? In view of this, may 
I knolV whether Government have 
any proposal to maintain records of 
express letters? This is my personal 
experience. 

Shr:I BhaA'avaU: We invariably en-
quire into the complaints 'whenever 
they are received. It is true that we 
do not keep any records or express 
letters. But when We get complablts, 
we look into them and take remedial 
measures. 

Shrlmati Savitrt Nigam: How much 
money has been refunded against 
late delivery of telegrams and how 
many telegrams have been sent by 
post by the Postal Department? 

Mr. Speaker: Here we are concern-
ed only with letters, not telegrams. 

,Shrl Sbree Narayan DRs: May I 
know wttether the attention of the 
Government has been drawn to the 
fact that in a large number of cases 
telegrams are sent by post? 
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Shrl Bhal'avati: Here the question 

relates to postal letters. 
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Shri Bhagavati: This question does 
not relate to telegrams. 

Shri U M. Trivedi: May I Imow 
whether 'one of the reasons for thiS 
inordinate delay is non-clearance and 
non-delivery of letters on Sundays'! 
If the train leaves at 12.55, then to 
allow that mail to remain in the 
station, tile clearance time is put as 
exactly 12 so that in case it is 
Saturday the mail need not go that 
day because after 12 O'Clock it is 
Sunday, a holiday. Is it a fact that 
even if the train leaves after 12, the 
clearance time is put either as 12 or 
after 121 deliberatply to delay the 
carriage of mails? 

Shri Bhal'avati: We have no such 
purpose. Further. the railways have 
their own time-table. 

Shri U. M. TrIvedi: I am talking of 
clearance. 

Shri Bhagavati: We fix the time for 
clearance in the normal course. 
There is no reason to doubt that tlw 
delay is deliberate. 

Shrl Raal'a: How far is this delay 
being caused because the postal au-
thoritips are obliged tu accommodate 
the eensor, especially of letters and 
other correspondence addr~sed to 
Opposition Members in Parliament as 
well as in the State Legislatures? 

Shri Bhagavati: It is not so. 

Shrimati Yashoda Reddy: Is it not 
a fact that many foreign magazines, 
calendars and picture books meant 
even for Members of Parliament do 
not reach them becau..e they are 
pilfered on the way by p. & T. em-
ployees? 

Mr. Speaker: That i" 8Upplying in-
formation. Next question. 

Derailment of BombaY,Secunderabad 
Expre&8 

+ 
{ 

Shri Kachhavaiya: 
Shrl Kapur Siagh ~ 

·724. Shrl Narasimha Reddy: 
Shrl Onkar Lal Berwa: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that the 
Bombay-St:cunderabad Express was 
derailed On the 9th March, 1964 bet-
ween Thakurli and Kalyan Stations 
of Central Railway; 

(b) if so, the number of passengers 
who sustained injuries and the esti-
mated loss thereof; and 

(c) the causes of the accident and 
whether any enquiry has been order-
ed? 

The Deputy Miaister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir. 

(b) As a result of the accident, 
eight persons were injured of whom 
one sustained grievous injuries. The 
cost of damage to railway property 
has been assessed at Rs. 84,200/- ap-
proximately. 

(c) The Additional Commissioner of 
Railway Safety, Bombay has held his 
statutory enquiry into the accident. 
Hi~ report is awaited. 
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